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ORDERS OF THE TRIBUNAL 

EGS1E 

1.ORDER DATED 23-092002, 

Appiicdnt )claiming to be the 

widow of an Ex._gangman of South Eastern 

Raliway/Ichurda Road Division of S. E.Rly. 

had represented to the RespOndentS  for 

(L 

 

payment of family pensiOn under Annexure-1 

dated 25th January, 2002,NO heed having been 

 

paid to her grievances,she has filed the 

present Or iQi1l Application,U/s.19 of the4 

_Ai__ 	
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Administrative Tribunals Act, 198 5.Havthg 

given a preliminary heiring to the learned 

Counsel for the Applicant and Mr.R.c.Rath, 

learned Additional standing Counsel for the 

Railways (on whom a copy of this Original 

Application has oeen served) and having 

perused the Original Applicatiofl,we disOSe 

of the same with a directiOn to the 

RespOndents 2 and 3 to looktO the grievances 

I

of the APpliCaflt(as raised in her representatior] 

under Annexure-]. dated 25-1-02 and in the 

present O.3.)and  pass necessary Orders within 

a period of three months from the date of 

receipt of a copy of this order.Respcndents 

2 and 3 should send the result of the 

consideration to the AppliCant within the 

time limit fixed herein above. 

send copies of this ordera1cngwith 

copies of the Original  AppliCation and 

annexures.to  the Respondents and free copies 

of this order be given to learned counsel for 

oth sides. 
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